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Date of orders: 4-2-1997

CP No. 1521995

(fa 25/88

S.V.B2dl, resident ,°E L-5F, Univers ity Comp le;.i,
Rajasthan Univsrsity, Jaipur,
| «+ Petitiocner
vVersus
1. | The Union of India through Dr. M.Skeddy,

Secretary, Ministry of Wakter Rezzurces,

Shram 3hakti Bhawan, Rafi liarg, ilew Delhi.

2. Shri 2.RJoghi, Chairman, 2entral wWater
Sommizsion, Boon 1To. 313, 3ewa Bhawan,

R.K.Puram, New Delhi.
e+ RE3rpoOnients

Petitioner present in person

Mre. J.DeSharma, emnzel £or the responients
CORAM:

Hon'ble Mr. Sopal ¥rishna, Vice Chairman

Hon'ble Mr. Q.F.3harma, 2dministrat ive Member

Per Hon'ble Mr. Gopal Frizhna, Vice Chairman

Pet it iomyr, S.1%.3edi, has filsd this Contempt
Pet it inn under 3estion 17 of the sdministrat ive

Trimunals Act, 1925, stating therein that by not

2. We have heard the petiticnsr 2nd the learned
counsel for the respondent:s and have gons through

‘the records of the case.
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Thez retitioner hazs alresady received pensiom

0002



and other pensinnary btenefits as well as

the dearnses relief on pension wee .f.o 1-1-1986.

The dispute is now onl" with rr-:-rjdr'? to payment

of dearness relief £or the pericd fron Septenber, 1934
to Decambzr, 1935. The petitionsr may make a
representat ion to the ooncerned authority f£or
pavrentof dearnecss relilef for the aforesaid peridd, |
and if the same i3 made, the conzerned authority

may examine the re-presentat ion and if the payrents
are due, the zams r-way,be rade to him as ex pu.llt ious ly

as possible.

4. In the cirsumetances, no cage of contempt
is made out. This contempt Pet it ion is,therefore,

Aismissed. Wok icez iszu=d 2are Jdischarged.
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(C.P Q (Gopa lpgrb\ghna)
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